
Saturday, January 29, 1859

L£6ISLA TI\(£ COUNCIL 

OF 

INDIA 

VOL. 5 

JAN. - DEC. 

1859 

P.L. 



37 l!~'altrlteleilt l'l'aIl·Vt!J'S [.L\su.A.ur 29) 1859.J and SeC1'et Trltsts Bill. 33 

laid upon the table and referred to the 
Select Committee 011 the " Indian 
Penal Code." 

Agreed to. 

CIVIL PTIOCEDURE. 

1\1&. PEACOCK gave notice that he 
,\'ould this-clay three weeks move for 
the re-committal of the Bill" for sim-
pli(ring the Pl'ocedure of the Cour~s of 
Civil Judicature not established by 
Royal Charter." 

'i'he Council adjourned. 

ButuI'Ja!/, Januar!/ 29, 1859. 

PRESEXT: 

The Hon'LIe the Chief J llstice, Viel'Pi'esideIJt, 
in the Chair. 

Han. Lieut.·Gen. Sir 
J. Outram, 

HOIl. H. Riekett3, 
Han. B. Peacock, 
P. ,Yo LeGeyt, Escb 

E. CUl'rie. Esq., I 
H. n. Harington, Esq., 
H. Forbes, Esq., 

and 
Han. Sir C. Jackson. 

KE'" )IE1fBER. 

8m CHARLES JACKSON was c1ulv 
sworn, and took his seat as a Legislativ"e 
Councillor of the Council of India. 

MERCHAXT SEAMEN. 

'l'HE VICE-PRESIDENT read a 
message informing the Legislative 
Council that the Governor-G eneral had 
assentecl to the Bill "for the amend-
ment of the law relating- to l\I(;rchaut 
Seamen." 

CRDIIXAL PI10CEDUltE. 

Punjab regarding the preparation of t1w 
Thannah recortls in Criminal case::'. 

l\In. PEACOCK moved that the 
communication be referred to the Se-
lect Committees on the Criminal Pro-
cedure Bills. . 

Ag-reed to. 

PRESClUPTION AND LnIIT'\'TIO~. 

TrrE VICE-PRESIDENT asked the 
Council to defer the furthercoIl5idCt'a-
tion of the Bill " to provide for the a(!-
quirement and extinction of rights by 
Prescription and for the Limitation of 
Suits" for a fortnight, as he had Hot ha.d 
time and opportunit.y_ to ~Q11i!jdilr •. tlUl 
proposed amendments, W1'i1C11 . 11ml ouI';" 
reached him the day before; and as his 
Honorable and learned friend Sir Charles 
Jackson and bimself hacl both the 
Supreme Court and the Insoh'ent Cour~ 
to attend to, he feared that he might 
not be able to attend the next mceting 
of the Council. ... 

REMOVAL OF rnrSONETIS. 

~fR. CURRIE moved that the Coun-
cil resolve itself into a Committee of 
the whole Council on the Bill ,; to ma1>:e 
further provision for the removal ot" 
Prisoners j" and that the Committee be 
instructed to consider the Bill in the 
amended form in which the Select 
Committee hacl recommended it to be 
passed. 

Agreed to. 
The Bill was passed through Com-

mi.ttee without amendment j and the 
Council having resumed its sitting, it 
was reported. 

FRAUDULENT TRANSFERS AND 
SECRET TRUSTS. 

MR. LEGEYT moved that the Bill 
"for the prevention of Fraudulent 
'fransfers of property and of Secret 
'Trusts" be referred to a Select Com-
mittee consisting of Mr. Harington, 

'l'HE CLERK reported to the C'mn- Mr. Forbes, Sir Charles Jackson, (mcl 
cil that he had received, from the I the Movcr. 
H'JllIe Dcp:1.l'tll1ent, papers relative to Agrced to. 
tilt' I'ule>' an,l praetice ill force in the The Council adjourned. 
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